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not below the rank of Havildar to enable them
to aid effectively the civil power in those
areas of Kohima and Mikokchung districts of

The House reassembled after lunch at
half-past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

ALLOTMENT OF TIME the then Naga Hills Tuensang Area, which

FORMOTION RE STRIKE BY were declared as disturbed areas by the

DELHISCHOOL TEACHERS Governor of Assam by notification in the
Official Gazette.

THE DEPUTY CHAIRMAN: I have to
inform Members that under rule 172 of the

Rules of Procedure and Conduct of Business The Regulation was initially in force for a period of
in the Rajya Sabha, the Chairman has one year. Since disturbed conditions in the areas
allotted two hours for consideration of the of Kohima and Mokokchung districts continued to
motion regarding the strike by Delhi school prevail the  Regulation was extended from year
teachers. to year till 1963 by appropriate Regulation

promulgated by the President. After the

formation of the State of Nagaland on the 1st
December, 1963, the 1958 Regulation was
continued by parliamentary legislation, and for
this purpose the Armed Forces (Special

THE DEPUTY MINISTER IN THE  Powers) Continuance Acts of 1964 and 1965
MINISTRY OF EXTERNAL AFFAIRS  Wwere passed. The Regulation was further extended

(SHRI SURENDRA PAL SINGH): Madam,  to Tuensang district of Nagaland and continued for
I move: another period of one year in 1966. Now it covers

the entire State of Nagaland and the present exten-

"That the Bill to continue the Armed Forces gjon i5 clue to expire on the 4th April, 1968. It is

(Special Powers) Regulation, 1958 for a necessary to extend the Regulation for a further

further period be taken into consideration." period of one year beyond 5th April, 1968 in  view

Madam, the Bill which is only an of the continued existence of a threat to peace and
security in this strategic border region.

THE ARMED FORCES (SPECIALPOWERS)
CONTINUANCE BILL, 1968

enabling Bill, seeks to continue in the
territory  of Nagaland State, for a further
period, the Armed Forces (Special Powers) The object of the Bill is to extend the

Regulation, 1958. It enables the Governor of Regulation to the entire State of Nagaland for a

Najaland to declare whole or any part of the further period of one year.

State as  a 'disturbed* area, if in his opinion

the disturbed or dangerous conditions In the end, T would like to assure the House
prevailing in the area necessitate the use ofthat it is not our intention to vest membei-s of the
Armed Forces in aid of the civil power. It is Armed Forces with special powers for a period
only when a declaration is made by thelonger than is necessary. That is why we are
Governor in the Official Gazette that the extending the Regulation for a further period of
substantive provisions of the Regulation come one year only. Madam, I move.

into force.

The said Regulation was promulgated in The question was proposed.

1958 by the President in exercise of powers  gHR] BHUPESH GUPTA (West Bengal):
conferred by article 240 of the Constitution Madam, you will remember when
read with sub-para 2 of paragraph 18 of the g . 0.0 up in this House,.

Sixth Schedule thereof. It conferred certain

special powers on commissioned, warrant and

non-commissioned  Officers o the

Armed Forces

,  the matter
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[Shri Bhupesh Gupta] we had certain very
strong  reservations about the kind of
arrangements proposed to be made. We are
now introducing the Armed Forces into the
domain of that State. Now that the
Nagaland State has come into existence, it
becomes the domain of the  police
administration to use the normal powers to
deal with a particular situation. Besides,
the Armed Forces have been given certain
powers which are normally not given to
them at all. Now the ground for all this is
that it is necessary in order to tackle the
situation in what they call the sensitive area
and deal with the problem  of Naga
hostiles. Naturally this argument has
been advanced from year to year or from time
to time as and when it has become necessary
for the Government to ask for the extension
of these powers. Even now the hon.
Minister has said that it is not the intention of
the Government to continue this power for
longer than is necessary. He should have
given us some indication as to how and in
what manner the special powers are going to
be ended in the near future, if at all. We
should have also been allowed to discuss
as to whether another sort of arrangement
is possible or desirable there in order to deal
with the situation.

I think the time has come for the
Government to apply its mind a little more
politically to the subject of these hill
areas. Obviously the entire area
become today highly sensitive in a way, full
of discontent, and I do not deny that certain
fissiparous and disruptive tendencies  are
also in evidence. I know it for a fact
that certain missionaries of British and
American origin are encouraging hostile and
other activities in that area but the
Government does not of course act effectively
against such foreign elements which  still
remain entrenched there. ~This is one side
of the problem.

There is an attempt on the part of the
Gover nment to intimidate the Nagas while j

the same time talking to them. It may !
1
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be that at the political level, the level of the
Government or the Ministry or even the
Secretariat level, it may not be so. But when
it comes to the actual practice, in the areas
concerned the special powers given to the
Armed Forces are used as a kind of
intimidation  against the Naga people,
which does not help a political solution of
the problem. It is not for a moment my
contention that we should not protect life and
property against violent activities but at the
same time it is necessary for us also to bear in
mind that people react to the manner in which
we administer in that area these laws and
powers to tackle the situation. Nagas look at
India very often through these Forces that are
there. The image of India, to a greater extent,
is created, good or bad, by what these Forces
do there or how the special powers are used.
I make this point because in order to
attract the Nagas towards the rest of the
country or to sober them or to help them to

see reason, it is essential that we project
India's image there in a sympathetic
manner. so that the Nagas feel that we

really mean to attend to their needs and urges
to the best of our ability and resources
provided they willingly and unreservedly
accept the fact that they are a part of the large'
Indian community.  Unfortunately in  this
respect, there are certain deficiencies in the
administration of these Forces or in the
manner in which we are running our affairs
there.  In this connection perhaps I should
also ask the Government to reconsider this
policy of  creating such Forces.  We
know that when these Forces are used in a
wrong way, not in Nagala»d or in other parts
of the country, the Nagas feel or the people in
similar situations feel that what we say in our
political overtones is not sincere and that we
mean something else. When the Government
oel aves in this undemocrart«  anti-people
manner in the neighbouring Assam, West
Bengal, Bihar and  other States, obviously
these cannot but have very adverse
repercussions in the minds of the Nagas who
may begin to doubt the bona fides of the
Govern-
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merit of India when it says that it is willing
to extend larger autonomy to the hill areas
or to make good, acceptable arrangements
provided they reciprocate by accepting
without qualifications the fact that they are
a part of India and that territory forms a part
of the Repulic or the Union.

SHRI G. RAMACHANDRAN
(Nominated): It is just because we are not
certain in our minds nor is there evidence
that they will accept that condition that all
these seem to follow.

SHRI BHUPESH GUPTA: This
~question is'very difficult *o answer. First of
aii, we thought nobody would accept. Then
we thought or we took them for -granted.
Then when we had our independent
then"problems arose and then we lik that
perhaps the situation would "be much more
serious than it is. Then -we found that some
of them were willing to remain with the rest
of the country and not go in for that kind of
action which is why I believe the creation of
Nagaland was expedited but there |are others
who are not of this persuasion and IJcannot
say that there is any evidence on the part of
the extremist elements that they are going to
accept it but even so, I find important
developments take place and that is when the
negotiations and the so-called peace talks
started accompanied by a cease-fire or
whatever you call it on the part of the
Government of India and a kind of agreement
was arrived at. It is not my suggestion that
the agreement has “been observed by the
other side but the fact that we have taken to
this kind of approach of talks and negotiations
across the table despite certain  explosive
development* showed that we are  primarily
interested in a political settlement of the
problem that is haunting us all these years. 1
am approaching it precisely from that angle.
My contention is, use of the Force should not
try to negate what we have gained by way of
even bringing about the talks and eother
developments. If we have reached

[ 4 MAR.
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out a certain section oftheNaga community,
we should try to reach out the other sections
of the community instead of doing things
which repel those who have been won over
to the position we have taken.

1968 ] Powers)

SHRI G. RAMACHANDRAN : There is
the constituted Government of Nagaland.
Have they objected to this extension ? Have
you any information ? My question is
supposing the constituted Government of
Nagaland about which you spoke is not
objecting to this, what have you to say ?

SHRI SHEEL BHADRA YAIJEE
(Bihar): Have you ever been to Nagaland ?

SHRI BHUPESH GUPTA : 1t is there in
the statement of Objects and Reasons. You
can read it. They have not ? A large number
of people have not shifted their loyalty yet
but there is a constant effort on the part of
some people there to win that loyalty. It is
going on; That is why I say the process
should continue and nothing should be done
which disturbs that process and sometimes
the excessive use of power or a sort of
aggressive gesture will create difficulties.
All the time it is not good to talk.

SHRI SHEEL BHADRA YAIJEE: I
asked Mr. Gupta, 'Have you ever visited
Nagaland' ?

SHRI BHUPESH GUPTA : I am sure my
friend has been there. I have not been there.

SHRI NIREN GHOSH (West Bengal) :
He went with Subash Bose...

SHRI BHUPESH GUPTA : But I have
been to the very proximity to that. I have
been to Imphal, Manipur and all that.J But in
order to state what is happening in the House
of Commons, w not go to Westminister. The
House of Commons discusses the
Commonwealth Immigration Bill but is it
necessary for
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[Shri Bhupesh Gupta] us all to be in the House
of Commons in order to understand what is
happening there ? Anyway, if you are
interested in my usual itinerary, I mean that
Nagaland has not been included in it this time
but.I should like to be there. So nothing should
be done to disturb it. The time has come for us
to think whether we can straight way say
something politically positive and attractive to
the Nagas, insteed of merely talking. The talks
should go on, I.m not opposed to it but we
should come put with a suggestion and
mobilise  public opinion in the country and
somehow or othercreate an impression among
the Nagas that we mean  to accommodate
them as far as possible. It must be said that the
hills' people have genuine grievances and
apprehensions about certain thirgs. Let us not
wish them away. They are there. They may be
right or wrong but this is part of their life from
which we cannot escape. = Why the Nagas ?
Look at what is happening in Assam or in
Tripura and other places or in the entire tribal

regions of this country. There is ferment,
there are disbeliefs, apprehensions  and so on.
Therefore it is necessary to develop a

political approach in the right manner.

As far as the Central Forces are concerned,
the Central Government, as you know, is
assuming more and more powers. I am not
willing to give it any power, because, nrst of
all it misuses the power. Secondly, the powers
become licence for it. Thirdly, the powers kill
its capacity to think politically and weakens its
democratic good sense, if it has any. Take the
so-called Central Reserve Forces meant for the
borders. It is being used to suppress internally
in the various States the mass movements and
struggles. It was created to protect and secure
the border areas. Now it is being used for
breaking strikes and intimidating people or for
toppling the non-Congress Governments and
what not. I do not want to go into that. I am
sure if, for example, in Nagaland by any
chance there is a non-Congress Government,
I wonder what
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this Armed Force Special Regulation will be
like in that region, not that they are always in a
position to use it in this manner.. The way the
Governmnt is behaving is adding to the
misgivings and apprehensions in the minds of
the Nagas.  All the more so when there is
always an attempt to talk on the one hand, and
to hold out the sword on the other. I think we
should see that the talks and discussions, the
spirit of peace and discussion, get the upper
hand in dealing with the affairs rather than this
thing. If there is the police force, let the police
force be used for protecting life and property.
If it is a Centrally administered area, the
Centrally-administered area have their police
force and if it is the Nagland area,—as it is
now in most places—there also  you have
certainly a police force: give the police a little
more power in order to function effectively—
not to suppress people—rather than assume
more and more power and bring this kind of
armed force into operation. That should not be
done.

Therefore 1 do not wish to say anything
much on the subject. The approach of ther
Governmet is defective, and as always
happens  with these so-called temporary
measures, they continue. Have you come
across lure any temporary measure being:
repealed or not continued ? We started in
1952. We had been given year after year what
they call temporary measures of this-kind.
Ministers come and go, fall or rise, but
somehow or other these measures continue,
perpetually and eternally. Well,, you chose
not to call them permanent measures but
they are, in fact, permanent measures, as, for
example, the Preventive Detention Act; it is
continuing. It was supposed to have died
three years after 1952, but it was continuing to
be applied’ at least up to the end of 1967, I
believe, and I am sure, by the time it prefers
to> die, there will not have remained any
Congress Party in the Treasury Bencles-
Therefore such is the situation, and the less
said about the temporary aspect of" the
matter, the better.
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i Seew T AR
feget Tmeda  wEiean, & o frdaw
T AT FETE | WY ST FTHLE
SR T S FT AT ITAT AT @4,
W 97 @ 97 ar N Iy aaw
frar ar oz ag @@ "= fear a4
gt #Y auEATAi F1 IFHA qAHAT AFY |
Fe gz F77 7 fafew o oo
A frody & s T 9w

[ 4 MAR.

SHRI BHUPESH GUPTA: Madam
Deputy Chaiman, with your permission, I
am leaving. I do not mean disrespect to him.
I assure you I am not going to Na-galand. I
shall come back.

St wAAT A ;... AT IS
R I FoF
W # At T afwT S we § gzt
J€ UF AT AT O AT a@t &
FAETHT #t A9E a7 § § =4 F
G gH AT AT a9 q@dqr 47 fawge &
6 & (AT AT a7 FeaT § a1 47 |
AT A1 AT FAT AT & AT HIT AT
F qz g1 wr & oY AT A
FF FH AT 4 VAT TIAT 47 I§
i g9 AR OF T ¥ 1 T3 71, A9TE
FEA ATIRET | FWI WWA & gETy
¥ w1 fowrga & gWTL AR 4, /i
gafan {4 7 AT AOAY FEETCHT TR
qr fF gz F @A I £ %
v w7 /{7 § A gAIT EEL
&, Fgi S JT AT 31 7FY E, Ay mAqH
QAT AEL & | |AAR  qET Y
@2 FWTL AT F AT | TR
WYAT ATHT, AGAT  &AT, 97T FIAT 2 |
AT WA EY A@ AT &, FaAT 2 faeeAr
JuET A gATZ | 99 FigEAT F4,
T ACE 0 ATAT HT g2T & Faar v
Ao ag # fF gardy Jar1 wewa A7
g @ wEwms qE § A 9w fraw
QFT Al WITH AT G T 7T G
s & g gl w® § 1 qfvffy
267 RS—7
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agt #Y ga4T T 2 i e ey g
gt ge 5 o 2o @ gl ¥ oF
HFT F @A g 1T GO FATF AT
FUTTY &A1 J&AT E | IAFT AT 97T FEAT
# | Fror BT F FA AT AT grenEA
arT mrdf & a8 g 8, 3%t & =
FAT & & G QT AT AT E A
27 1 faanfedy &7 avrz & § oy wy
7T AET TFAT T A5 7 fF o
TZATT F @ 2 | AT AT AT Y =T
& wiw Ao 7 33 fawafot w5 aow
gorrer &7 faor 1 Afes argar & oo
fFaddT #4 @ & 30 F A H 74T
s W AT F AT H T A 5D
qET FT | T AT A AT I A
F3 A8 ¥ fF a3t ¥ amrie ¥
ag i % 4 51 #, 3 Bz gy
g, ez mifeerr & 27 #7 dar gafsy
gr7E g | afr g as wmz & frar wr
WE;’TI’% at fa% g &rger atare
# gar g = Afrard afrgr &
AT & o ZUT ZEAT R | I FT AL
SAAT # 3 AT WA AT FAT A94TT 2
AT gare A F fad w8 saaeqr 3@
SEUCAE E LS A (i
wforgz 3w gy o 44T, 77 4 fafaeee
argq arin AfFa mrsw Al agr
W7 ARl 8 | 3T § F W A fAw
o1 g 5 oa w® OqE W
Tt ¥ g7 S AT | G " wew
aF & qOETT WOFZ AFE | FIEITEA
AT ¥ AT A7 TE FE, FATA
fasw =1 o wi@, Trewg w1 oA
17 721 7 w27 5 FF 7 &9, Arzeaa
FLO N IO AT T GIEAT ET TG W
1T FL AT AT AT AT AST ATAT
sifie o &1 # F A frar 2 34
wam ¥ e § oqm oo A w8
Fg |1 AT F4A | FI007 a7 AOHAT LT
et wrwe g By afas & afas
qTT FATT WA 3 R feraT afEr
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(oft sz 7o)

anfi 1 wfsr T ¥ ghyae
% W grengT T oY @ §
3 # F@EAT wfg@a @t AW
qY Wy T & 72 7 2R ¥, ot
¥ A ¥ @S I A A WA
g g g A g W 3 g7
g §fF G FaT Y | TTBAT Ao A
T wE T § AT 9@ qF A
T ArIm AT AAr g ...

SHRI G. RAMACHANDRAN : Madam,
may I ask him the question which I asked
Shri Bhupesh Gupta himself ? T tire is a
legally consti uted Go-vernannt of Ntgaland.
Now are these armies oirading and
demonstrating arms to them ? 3r tre th"y
allied to them ? This is a separate section of
the force. Did the constitutional Government
of Nagaland t-sk the Government of India for
stronger and stronger use of armed froce
agiinst them ? Or are they saying, let us wait
and let us watch, unless my friend implies by
what he says that the peace talks should be
terminated ?

SHRI SHEEL BHADRA YAIJEE : You are
suggesting it as though it was in my
observations; I never suggested ter-i pe C( la 1;
./1J1-i1you have not followed my Hindi
speech and that is why you say that I had

suggested that peace talks should be
terminated. What I was suggesting was that
though there was the constitutional

Government of Nagaland there, in spite of this,
the Naga hostiles have got their separate
parliament, a hostile parliament, a hosti le
Government a hostile army parading ope n' and
doing hostile acts against the constituional Go-
Vernment there and waging war against the
constitutional Government and against the
peaceful Nagas. Should we go on allowing
them to attack the Government and the people
and the members of this Force ? Even as it is,
this Armed Force is being attacked by them,
and their attacks will increase if this Armed
Force* (Special Powers) Regulation, 1958, is
discontinued.

[RAJYA SABHA ]
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since this Armed Forces will no more have

the power to deal with them. That is why I

was suggesting it. Let me now continue with

my speech. I shall reply to you later on.

SHRI G. RAMACHANDRAN : I a-n
5<pliining the question. Have you any
information that the constitutional
Government of Nagaland wants that kind of
thing, which you are suggesting toi be done ?

SHRI SHEEL BHADRA YAJEE
Madam, there the Ministers in Nagaland
always issue statements against the Naga
hostiles, also stating that they are going to
China, that they are going to Pakistan, for
training in guerilla warfare, to wrge war
against the constitutional Government of
Nagaland, and that their activities should be
curbed. They are issuing such statements
openly, and they must have written to the
Central Government, I take it—on this the
Government will reply when the time for
reply comes. Now, I told you in the beginning
that after every two months I go there, and
again I am going after ten days. So what I was
suggesting was hat our Government's policy is
a weak-kneed policy. It may be conciliatory to
you perhaps, but to me it appears to be a
weak-kneed policy.

dzw, & W= w7 @ 4 fFowa
qAE FAGRAT FrAEA ATTY A #
az A7 AT & afrge uar 0 ) 5w R
T8 AT g E ¥ | Al wa o @
fo et v &t o sudT Ao
g # | T A aE Sy Sardr gy
T A 7 39 ZTE 39§ AEH A
2 fis awrd) oft oy sre7 & ) Afw W
u T & fF Ay ammds # aadiz ¢
qE EHI AV F AT ¢ AT o Aney
ST qg oA § R awww 3w o
feeen Z v arfaa & wod o g+ 2,
AT H FEATE & AMagaa s A
AFFTO HE A gm g R az
9 7@ § I 9 I WL 95T & Fifw
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I T AT A AT FIA A0 E
I FT T FL RIS AN F A7 FwIaT
FRE A A F I g E R
sRagIma G1ii o E & A aw
AGY F270F, I 51 29A Frar s
afa fa7 a7z & ga¥ F7  wzw
T & F77 wI7 G w2 e @
FATY AIEA 3 AZ FL TR & 1 53fAA
Z9 Aefer 7 wATE T ASy w4
AT FEa q FroAT ATAAT FTET
3 P.M.

A AT & A 7 frar A fare
g w7 grfr e wet & froa@
qfefeafs 17wy a2 1 & 39 w1 s
¥ wox wer fE s wfer ) 53 Am
w3 2 fF 7w fegmaT & e 7@
WA T2 97T g AF AT T F
B HIA T FAT F AT FATT £ T T
g o AT WA FT AT E 1 AT FI
W Afare 7w 3 faw & gre
U F 2 IAATELCEH AT F ARl
| q947 FIAT ATle |

39 w=31 & AT ¥ 37 fadaw 31 ARG
w1 g )
TS3 D3?UryCHLMRM*N : When the

debate started, I had just two names, NJw I
have six names before me. So I hope hon.

Members will keep to the time limit. Now,
Mr. Chordia.
o  ywERTe  weETEe

e (T I ) TR AT A
az f14 AT ZT A AT E AT A7
wag F7 AT 2 iy qg g7 v A g
T AT AAL A% A FIAL ART AGT ATAT
# 1 grads #§ { g fr o v A
gfr e daaaz Ay a0 gf AT,
formr sram @@l 9w A0 T 24T 437 FT
Y, AT AHT AR T A B FAT
e Av o ¥ o A waeAn g4y ae

®  qrW Agl w1 AR
Fagraen # ff ‘v feew ga zmEw
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qsqg TIA  WT AWT YT TA
T T gATT F7 fAgr ST A oA
AT 7o A A fi qgAT AZY 93
SAT A T AT oA faue AarE
aFT 7 97 & A7 39 AW w1 gA v
QAT 2 7 gwe A w9q M
INHTAEE U AR AW g
FA, 5 TR E g7 F oform ag g
w0 vz & B S gwre afvdr wy 3w §
F TH FT AT 350 2 § | 9 117 AW
TifF=E AT 37 FaEg AT wr Zf
T 17 7 gforqwr ¥ 2 F
fsasammzaq97d ATZT7 07T
Ay ¥ 39 w0 ffr fmowff f=
AT AT T 0 F R 1 AT AT
TaTH 16 T ad frar g
I A AG T WAHI BT TS
g1 far & o 3¥Et @1 I EA
¥ far wear dar Frar 2, FifE
IH QT H FH FAT 54 T 2
afew & a e § Fgar Tvgar g
Tzt v are fadiy ST & Ew
& Far 3w 77 7 A7 gl
HOHTT I A1 FT AF0 T 91 TG 2
g 7AF T WUHI AR ® FTAT
Rl A

2

=]

FITANMIT AT, TRTE HTHT 1
og A e 5o afvam fear aifed
FqifF AT TwaF AT & 3 J1 A fenat
FER AR AT I @
F 1 UF ATH AT FHTY ATHEIT AT &
fF fagwdr ammer 1 57 " 11, W
v 78 (a8 arms % /19 J1 w
¥ ogeEe 3 A qrr O wfaee
win 1 21wy fdza 2 fr oo agt
g1 feafq w1 fAo=a F fg 39 F o
aferwT gt 74 &7, 71 37 P afawre
Tzt 2 A |, W W ANEN T AR A
Heq AW FL | Fgl UL AT AR
o § S AT T AT E §,

Bill. 1968
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37 %1 A A F7E & M AY
aorer fagie & 2, A ImEEr E
IT A AW F AT FT AT T

Iyt 981G, 89 9 2T 91
f& amir 732 99 % 1% FH ARET FT
29 g1 WA, AT TH AWE@T FT §H
At A o 3z awear A &
T4 A1 A 7 ) e At wr
ggaw Atz frad I, 98 aA e |
A A E 1 WS G F1 47 0T
AT & A 9T FET HO FTS fae
TTHRAT 24T ZAT AT F1E FAget A1 am
FTAT ATEAT,  ®AT 47 qT A9F 21 227
F1 9qqenT 2, a1 w1 IAY fegfa & qmean
%1 fraed & fam oy T £ ww B
fazsft  mrgAm &1 wm Z1 Afy 3w
faw a7z 7 MF 39 qwear w1 frae
| O P ASE F UF T H A
TEAs E1TET 7 AT g A A fafr
F weE gar atfed a1 wmify w3
#1¢ faztE &7 amer A oY g
Fr et giAT T8 fam g faeaare
AT 7| AfFA 0F F ZATT I Z
®7 IH 7 TS G AN, T (o
AT 37 AL & FTH F9 2 J0 AT
w F1 Aven & far 3faw oA &
agl o TEE AV AT H O AMEE W
WEAT AT 72 2 1 a1 & AVHT 7 A0
F7AT ATEAT 6 AT A gHy 97An
g ATE F1 WA BT 2 E 9 &
aqrq TAAAF 3T 7 a4 TGy
T ATAT 2 A7 39 AT AT T ZTA FT
ggey F91 AE fFur s IR A 3w Ay
F it w1 agt B wwr 7 faega waw
IgqT AT ART w7 ZHE FAATT FY
TG T A TN IH TTE FORAIET TA
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fafee &7 ¥ dyem gy o 7@ axg
& AT A § ITHT IUWEFT AT & AT
¥ 7y 2| S g | S e A
2 T OF WOy 97 g fer W
HT I79 W o7 wrf 2wy 2 ar
3I9% A9 T & Mg wHF far o
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FATE JTRIT 1 A7 gengar 37 Aifa
5 arat & A1 A 2, A w2
AT AT FAA A S & fagra 97
7. fwTs 7 g1, A MY uF JATAATT
Ffag W w1 afedt A F Frgeai
o feam R T a1 faw
T I fagEt w1 A = § afrer
FI9 AT ALY AT | 797 977 F ZAAT
wfd 2 A7 9 37 AV & A A A
A1 7 agi af%r 9w 37 71 gEy -
T4 Fifa7 (| AfEA 8 57 S BT S
uql 5 FEmT H a9 3§ T
e ¢ Wity A% S R o 2
T AT §H A9ET R 9 AYZ T 89
TG T A A1 AT PR 5| ™ # a
¥ W7 Afwr A 9w sfe
RN FA )

SHRI G. RAMACHANDRAN : May I
ask a question ? Two things are happenirg
now. One is the peace talks which are going
on. The other is the extension of this-
measure. Do you suggest that the peace talks
should stop and this law alone should
operate ?

Bt fawwEgarR vt Wie-
fegr © 9% Zrew F93 FF A9 A0
frwer o & 1 OdY feafa &, § fipe oY
W g fr o abft T & fagra
Forvarer T AT A 2 AT T T2t TR
Awi #1 gam afwdw Fear afen
AT 39 F1 3MAF I T T4
AT ST | W wtaw § O F
FAT 2 917 3T AT 9 37 F14 F1 FW

T E . oA wET ET W AT 8 | A w7 AT fer 2 aemafrs
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mese people, that there are no Nagas. Perhaps in
their eyes all the Nagas were Assamese people
and so they should all be in Assam and no
separate State of Nagaland should be given to
them these people should not be given a separate
Statehood. They went on in this fashion and so
they created this Naga problem. There were
mavements. There were some fishy elements
also, bad elements, nvssionary elements and
missionary influences, foreign influences and so
on. That was because all of them, cretain miss-
ionaries and particularly some U.S. missionaries
were against the foreign policy of Prime Minister
Nehru, they wanted to disrupt this Government
and they started and encouraged these troubles.
But the question is, how did these people find a
fertile soil in that area? How could those
movements grow ? That was because the Naga
problem was not tackled properly. Their demand
for separate State-hood within the Indian Union
was denied. Ultimately they did concede this
demand, but they did it when it was too late.

Now some hon. friends here would say that
we should settle this issue by force of arms. If
the Government of India could they would have.
They tried, they have tried for a number of years
but they were not able to crush the rebellion.

,SHRI NIREN GHOSH : Madam Deputy Ultimately the so-called peace talks have begun
Chairman, I do not like such an emergency only after that

measure being extended from year to year.
And I also do not believe that this In this connection I would like to draw your

Government is competent to handleattent on to the fact that another problem has
emergency powers. This Government isalready been created, the Mizo problem. What
throughly irresponsible and they do not know they asked for at that time a few years back includ
how to solve any national problem. Theyng the Mizoland and all the Hill peoples was
create problems and that is why I say it is Statehood under the Indian union or a Federal set-
unwise to vest this with up or something hke that but that was denied. And
extraordinary ~powers. then the extremist elements took charge and now
we have a Mizo rebellion on hand besides the
As far as the Naga problem is concerned, Naga problem. The N"gas are 41/2 lakhs; the
Miiam, if only a separate State of Naga-land Mizos, I hear, are 10 lakhs and this Government
had been created in 1948 and this they did would never be able to solve these problems. They
later parhaps the Naga problem would not Will go on dragging them from year to year
have been created at all. They did not do that indefinitely. Even now, Iask how
in time. They in fact said that there was no
problem, that there was no such problem.
They said that all are Assa-

Government
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they want to solve the Naga problem.
Actually the Government has not put forward
any precise and concrete proposals. I should
say within the Ind'an Union the Naga State
should have the widest measure of powers.
The Centre should be divested of all arbitrary
powers and the maximum power should be
given to them; it should be a sort of an
autonomous state within the Indian Union but
our Government docs not envispge any such
thing because in response to a ouery from me
the other day, the Prime Minister said that
strategic considerations have to be taken into
account inconsidering whether wider powers
should be conferred on the State of Nagaland.
So they have reservations even on that score.
That is why I say this Government would not
solve either the Naga problem or the Mizo
problem or the problem of Assam Hill
peoples. They will go on creating more and
more problems all around the country and
they will go on breaking up the country and at
the tame t me thty will came forward asking
for extraordinary powers. I say that an Army
unit operating in any part of the country
should have no special powers whatsoever
except the normal powers of the Government
of a Statej nothing more than that. If you give
extraordinary powers to the Army units when
they operate in any part of the country, it
becomes another Government. In fact, we
have now there the Assam Go-v;r i.Tuat, then
the Nagaland Government and til-
Government of the Army. These three
Governments are functioning there. That ‘s
the position we have come to. This problem
cannot be tackled militarily; if you can tackle
it militarily do it; you have tried it but I have
not the least doubt that it is not possible to
solve national problems by resorting to m
litary m-ans. This is a national problem. TMK
are so many nationalities in I Iniia. You
cannot crush them; you have to csm-nt the
unity of India by their voluntary consent. So
this issue has got t) be tackled through
peaceful means only. There is no other way
of doing it. |
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That being the position you must put forward
certain concrete proposal to solve the
problem. Even if the extremists do not accept
that proposal, all the other-elements could be
wono ver and peace estab-lished and in that
way the extremists-can be isolated. But you
do not propose to give them any powers. You
cannot solve this militarily but you ask us to
grant you extraordinary powers. As I said,
this Government will go on creating
problems. This is an irresponsible
Government and I am dead set against any
extraordinary powers being granted to this
Government at the Centre. It will only
complicate the problem; it won't solve any
problem. So I oppose the extension of these
extraordinary powers.

SHRI LOKANATH MISRA: But they
say they need these powers to combat the
Chinese.

SHRI NIREN GHOSH: You can be
made a Lieut. General and sent to Tibet or
Peking to wage battle there. You can do
that.

So I am against this extension. | want the
Government to put forward definite concrete
proposals giving the widest possible powers
to the State of Nagaland so that 90 per cent
of the Nagas can be won over and so that a
peaceful solution can be brought about. The
policy of force and conciliation that has been
followed there is going to yield no fruit
whatsover. It is barren and a completely
sterile policy. I am therefore against
extension being given for these extraordi-
nary powers any more.

SHRI G. RAMACHANDRAN: Madam,
I am not asking time for a talk at all but [
suggest that this discussion will become
more fruitful and purposeful it the Minister
can answer this question no\ so that we know
where we stand, as to whether he has got the
support of the constituted Government of
Nagaland in bringing this measure.
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SHRI SURENDRA PAL SINGH: i
submit that we have the consent of the
Nagaland Government for this measure.

SHRI G. RAMACHANDRAN: Thank
you.

SHRI R. S. KHANDEKAR (Madhya
Pradesh) : Madam Deputy = Chairman I had
no mind to take part in this debate but when I
heard some of the speeches here, I found that
many of the Members did not probably know
the exact position that is prevailing in
Nagaland. [ had occasion to visit Nagaland
as a member of e the parliamentary
delegation and if I claim that I know a little
about this it may not be out of place.
Madam, the Naga problem is not a simple
problem. It cannot be solved militarily.
When we were there we were glad to find
that the Peace Mission which was constituted
by the Baptist Mission had done wonderful
work. I am aware that the work of the Peace
Mission has been misunderstood and many
extremist sections of Nagas have taken
undue  advantage out of that but by and
large the cease-fire which was brought
about by the efforts of the Peace Mission has
really helped the peaceful Nagas in
Nagaland. After having tasted the fruits of
peace, the local Nagas who are not
extremists or who are not under the influence
of foreign powers or under the influence of
missionaries  are really very much
appreciative  of the fact that peace regions in
Nagaland and that Nagaland can be developed
to a proper level; it can compete with and
come up to the level of other states. So my
submission is that there is a lot of
misunderstanding in the country and many
people do not know what exactly is the
position there. People even ask why the Naga
problem cannot be solved with a little
force. i There I had occasion to meet the
various military commanders and they
openly said that the Naga problem can
be solved in two ways. They say: Hand over
the entire Nagaland to us and we will solve
it in three days. We will only request you not
to raise anything in Parliament. We will not
tolerate any sort of criticism.
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you hand itover to us,you will have the
solution militarily. Otherwise, leave it to the
politicians and  let there be a political
solution of the Naga problem. These are the
two  alternatives. My submission is, the
military in this modern world has never
solved a problem. On the contrary, it has
created more problems than it has solved. So
there can only be a political solution. ~We
also got the impression there that we were
rather hasty to give freedom to  Nagaland.
We created Nagaland much earlier than they
expected. They did not expect that a separate
Nagaland would be created so early. Now,
they say that there is no elbow-room for any
negotiations with the Government of India
and, therefore, this problem is there. I
know that the peace negotiations are
very much protracted. Undue advantage is
being taken of it by the hostile Nagas. There
are certain agents of foreign powers also
there creating troubles, but in spite of all this
there is progress in Nagaland. The  Naga
people realise their responsibility.  They
think that if Nagaland is separated from this
country, it will become the hotbed of
international politics. All  sorts  of
politics ~ will  be manoeuvred and
ultimately Nagaland will not remain
Nagaland. Barring one section, the
extremists, who are probably provoked by
foreign powers, we had occasion to meet the
local Nagas. We met so many people and we
got the impression that, by and large, the
Nagas are a very fine people. They have got
their ambitions. They are a tribal people and
they must be treated with sympathy. There
cannot be any military solution in Nagaland.

Now, Mr. Chordia said that people are
being abducted and ransom is being
demanded. The Government of India is
spending crores and crores of rupees on the
development of Nagaland. May I remind
him that in Madhya Pradesh also, in the
dacoit-infested areas, every day people are
being abducted and ransom is being
demanded? Will he suggsst that there should
be military rule in such areas also? The
military people canm\
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These prolems can only be solved with under-
standing and through negotiations. The Nagas
must be convinced that if they remain part
and parcel of this country, they will be happy,
that their happiness and progress depends on
their remaining in this country. My
submission is that a lot of misunderstanding
prevails there. The Government should send
more people to Nagaland. They should
apprise the people, they should educate the
people and let them know about the real
conditions in Nagaland. It is no use staying
thousands of miles away and, after reading in
newspapers that certain people are abducted,
you ask: why not the military exercise their
power there? We also met the militry officers
there. They were complaining that after the
ceasefire, they could not do anything within
1,000 yards. They are helpless spectators to
the crossings which take place from
Nagaland. It is true that the section which
indulges in it and which takes undue
advantage of the protracted peace negotiations
must be dealt with severely. Our intelligence
should be more vigilant. We should try to
check the activities jjof hostile Nagas, who
are doing all these things with the help of
foreign powers, mainly Pakistan and China.
They are bringing arms from there and they
are taking undue advantage of it. This only
shows weakness on our part. We are not so
vigilant. Why do we allow the Nagas to cross
over, through Burma, to China and Pakistan
and bring arms. Instead of solving the
problem of the Nagas militarily, we should
tighten our borders We should develop
Nagaland more industrially. We should build
more roads and there should be economic de-
velopment. I am quite sure, after some time,
the Nagas themselves will feel that i n peace
lies their development and prosperity.
Unfortunately, we are creating unnecessary
problems over our borders. It is Kashmir
today. Tomorrow it is Nagaland. The third
day it is something else. We are not finding
any solution.

[RAJYA SABHA ]
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We just do not know what exactly the

position is. Therefore, we should be mote

educated. Our people must go there and find

out the position. Only with sympathy we can

solve the Naga problem.

As far as the provision for the extension of
this particular measure is concerned, we have
nothing to say, because it is necessary in the
prevailing circumstances. It is absolutely
essential that if India is to remain an integrated
country, she must preserve and protect her
borders and she must have a proper army. But
internally such problems cannot be solved by
force of arms only.

This Nagaland is still with the Ministry of
External Affairs. We were told that it was the
wish of Prime Minister Pandit Jawaharlal
Nehru that this particular problem should
remain in his portfolio and because Pandit
Nehru happened to be the External Affairs
Minister also, the Nagaland affairs were
entrusted to him. There is now no reason
why it should remain with the External
Affairs Ministry and why it should be treated
as a Department of the Ministry of External
Affairs. Only on account of Pandit Nehru it
became a part of the External Affairs
Ministry. Now, the time has come to transfer
the Nagaland affairs to the Home Ministry.
Otherwise, the impression is created that
even today, although Nagaland is part and
parcel of this country, its affairs are being
administered by the External Affairs
Ministry. So, to remove this suspicion, they
should transfer the entire Nagaland question
to the Home Ministry, so that there will not
be this impression any more.

st dto qo woww (fagre): I
goafa wgrem, o fie g At &
AR AT AT 8 A& A LT
et @ fF o wE T (Srwer arad )
LI FOE a9 & Al agmr o
UF a9 WYL G197 AT AA0 0T A
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TNT AT T AHT F HTHTC 9T
¢ %1 o g & (o g ami 7
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blrm rather than try to solve this problem by the
use of force. Some Members who had spoken
before suggested that perhaps we are not using
force adequately enough and that we should use
more force and try and crush the whole
movement as early as possible. We have made
our stand very clear in the past Madam that the
Government of India believes honestly and truly
that the only solution which can be a lasting
solution of the problem is the one which is
arrived at by a political settlement negotiated

SABHA ] Powers)

with the Naga people themselves. Itis on that
line that we are proceeding from  year to
year, from time totime, though we have
not achieved much of a success so far but as I
have said earlier in answer to many questions on
the floor of the House, we have every reason to
feel and believe that the policy we are p: rsu-ing is
proving quite fruitful inasmuch as the agreement
on suspension of operations that we have entered
into with the underground Nagas has brought
about a certain amount of peace and stability in
Nagaland and a number of people have begun
to have some  stake in peace there and quite a
large number of people are of the opinion that

probably their future lies with India and they

would like to remain within the Indian
Union. But there are still quite a large number

SHRI SURENDRA ~ PAL SINGH: of people who are extremists among the
Madam Deputy Chairman, as I said in my underground Nagas who still talk in terms of
carlier statement it is a non-controversial separatism and an independent  State  for
ard a Simple Bill but the discussion on the Nagaland. But we can Only judge our success
Bill has been very, very fruitful indeedby making an assessment as to whether more
because during the debate members have people in Nagaland are on our side, with our way
touc hed upon the entire gamut of the Naga- of thinking, with our veiw, or more are on the
land problem and the all suggestions that other side. It is our assessment that now by and
they have put forward and all the criticisms [arge people are on our side, they appreciate our
they have come forward with will certainly policy, and our policy has proved fairly good,
be of the great benefit to the Government and we propose to  go on with it so long as we
and they will keep all those suggestions in find that the underground Nagas are prepared to
mind whenever the question of Nagaland keep the terms of the Agsop, and we are
comes up... hoping that as time goes by, more and more

SHRI LOKANATH MISRA : Please People will come to our side and that these extre-
mist elements will be completely isolated or they
will be won over ultimately to our way of

SHRI SURENDRA PAL SINGH: From thinking. So, my purpose in make.
the discussion it appears that two points of
view have been thrown up in the debate.
One is which is supported by a Urge number
of speakers that we should tri and seek a
political soloution of the pro-

T W Aafgd T IF T AT T WA
s gaFr mwT g % | ° auwd §
ANTHT ¥ A@q F @AW 99 G
IAH FHEAAT A T AT AT 1 qAGT
fammr sredt § 1 Ffew w9 AT
Al 9% AT & qg HAT IAAT FIAT
T & e & A feafa gw wA
figems g om @12 | gafed § T
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o 5 gz Afaaa

come near the mike.
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ing this remark is that the Government of
India also feels that the real solution to the
problem lies in solving the problem peace-
fully and through negotiations, and to that
end we are proceeding.

Madam, when Mr. Bhupesh Gupta was
speaking on the subject, he said excessive
use of force should not be used over there.
I whole heartedly agree with him over that,
and we can assure the House that even
though we give such powers to the Armed
Forces, they will be used with the utmost
restraint, and only when absolutely
necessary, when the situation demands it.
We have to give them these powers so that
any unexpected situation arising there can be
dealt with by force, in a place  where
conditions are not normal, the terrain is
very difficult and they have to take on the
spot decisions, they have to be empowered
to deal with the situation. A suggestion has
already been made that instead of renewing
this power from year to year, we should
make it permanent, instead of our coming
every year for extension of this power. To
that I can only say that we do not relish this
idea.  We do it  specially because the
situation demands it. We are hopeful that as
a result of the negotiations and discussions
the whole problem will be solved amicably
and peacefully and there will be no need for
our Armed Forces to be given these special
powers. That is why we are extending
these powers from year to year and hoping
all the time 1 aat probably this is the last
time that we ire doing it. Unfortunately
in the past ve also ga\e a premise that it
would not be necessary to extend the
powers, but the situations still remains
rather fluid and difficult. That is why we
have again come to the House with this
request.

A number of other points were raised
during the debate. Mention was made of
some of the foreign powers being interested
in interfering in Nagaland and creating
trouble there. Mr. Bhupesh Gupta and Mr.
Niren Ghosh particularly said that the
British and the Americans had a hand in it.
While it is true that some foreign
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powers have tried to fish in troubled waters
in Nagaland, it will not be correct to put the
blame entirely on the British or the
Americans in this. I think as far as our
information goes the Chinese and the Paki-
stanis have played a big part in this, and, as
the House already knows, the underground
Nagas are trying to establish contact with the
Chinese, and though we have no authentic
information as to how much help in the form
of finances or arms they have been able to
get from China, this much is a fact that some
of them had been able to establish contact
with the Chinese and some kind of training in
guerilla warfare has been given to them. It is
also said that they have procured some small
arms. As to what kind of help they are
getting from Pakistan, that is already known
to the House and we have already expressed
our views on that. As regards the activities
of the foreign missionaries, I may inform the
House. Madam, that there are no foreign
missionaries working in Nagaland and we do
not approve of foreign missionaries going to
Nagaland for, and carrying on, political
activities. There are at present four Catholic
nuns, | think]ltalian in nationality, who are
working as teachers in Nagaland and they are
being retained at the request of the Nagaland
Government because they are only interested
in teaching and in educational work, not in
taking active part in politics. There is also a
British lady who is a teacher there. They are
not carrying on missionary activities nor are
they inciting the people over there nor are
they carrying on any anti-national activities.

Then, as regards this question as to
why this subject is being dealt with by the
External Affairs Ministry, that has been
gone into a  number of times.
There are historical reasons . All I can say is
that this was one of the conditions which the
Government of India agreed to when they
first entered into the negotiation with the
representatives of the Naga People
Convention and the same thing is being
followed That dees not mean thatwe
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are treating Nagaland as a foreign land.
Nagaland is very much a part of the Indian
Union, the Nagas are our kith and kin, and
the fact that some of their affairs are dealt
with by us does not necessarily mean that
their's is a foreign land. That criticism has
been met a number of times before. I have
nothing more to say on that point.

As I have said earlier, this is only an
enabling Bill. It merely gives special
powers to our Armed Forces to help the
Government whenever it is very necessary
for the power to be used.

I do not think there is any opposition to
the Bill as such from the Members, though
they have taken this occasion to air their
views on the whole Nagaland problem.
Therefore, without taking too much time *of
the House, I would commend that this Bill
may be taken into consideration.

THE DEPUTY CHAIRMAN
question is

;] The

"That the Bill to continue the Armed
Forces (Special Powers) Regulation, 1958
for a further period be taken into consider-
ation."

The motion was adopted.

THE DEPUTY CHAIRMAN : Now, let
us take the clause-by-clause consideration
of the Bill.

Clause 2—Amendment of section 1

SHRI K. CHANDRASEKHARAN:
(Kerala): Madam, I move :

1. "That at page 1, line 8, after the
figure -1969- the words 'or such further
date as the Central Government may, by
notification, from time to time appoint'
be inserted."

2. "That at page 1, after line 8, the
following be inserted, namely :—

«(6) after sub-section (4), the following
proviso shall be inserted, namely:—
'Provided that a notification issued by the
Central Government under this
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sub-section shall be laid as soon as
may be after it is issued, before each
House of Parliament while it is in
session for a total period of fifteen
days, and if both Houses agree in
making any modification in the noti-
fication, or both Houses agree that the
notification should not be issued, the
notification shall thereafter hare effect
only in such modified form or be of
no effect, as the case may be; so,
however, that any such modification
or annulment shall be without
prejudice to the validity of J anything
previously done under that noti-
fication.'

The questions were proposed.

SHRI K. CHANDRASEKHARAN:
Madam, I would submit that I entirely agree
with the hon. Minister that there should not
be a permanent legislation and that is why
this legislation is being renewed from year to
year. But I am unable to nuderstand—if at all
the parent le gislation would be necessary—
why power cannot be taken by the Central
Government by the issue of a notification ?
And that notification has to be placed before
the Houses of Parliament and shall take effect
only subject to such amendments or a
annulment itself that the Houses of
Parliament may decide upon on the placing of
such a notification.

While I entirely agree with the senti-
ments expressed against the continuance of
the parent legislation itself, I would submit
that if at all this has got to be extended for
another year as proposed now by this
amending Bill, the hon. Minister must
assure this House that it is not proposed to
continue this measure for more than a year.
The parent legislation vras enacted in 1958
in the nature of a Regulation and every year
we have been having continuance
legislations passed by each House of
Parliament. This is the tenth amending Bill
and the tenth year in which this is being
passed into law.
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Looking at the way things are moving
in Nagaland and the discussions are
moving in respect of Nagaland, without
going into the merits of this legislation, the
Central Government having felt that these
powers were necessary during the previous
years, I have no doubt that the Central
Government might be asking the Houses
of Parliament in future years also for this
power, and there is no likelihood of this
being the last legislation on the matter. If
that is the purpose, my submission, would
be that the time of the Houses of
Parliament should not be in a way, if [ may
say so, unnecessarily be deployed by
legislations of this nature. The time can no
doubt be fruitfully taken when a
notification is issued and the notification is
placed before the Houses of Parliament and
any amendments made to  such
notifications, those amendments can be
discussed. This entails a lot of waste of
time, if I may say so, on the part of the
Government and on the part of the adminis-
trative departments. The matter each year
has got to be reviewed at a very high level
for the pin-pose of extending this legislation,
for merely extending this legislation, which
could as well be done by a notification and
the notification can be placed before each
House of Parliament.

That is the purport of my amendments.

THE DEPUTY CHAIRMAN i Mr.
Deputy Minister, any reply to the amend-
ments ?

SHRI SURENDRA PAL SINGH : As |
have said earlier, it is not necessary to invest
them with special powers for a longer period.
As 1 have already said, we are continually
watching the situation. We are hoping that the
problem will be solved and that it may not be
necessary to have this legislation. I therefore,
do not accept, I this amendment.

1968 ] 1968-69 3078
Bill, 1968
THE DEPUTY CHAIRMAN : The

question is :

1."That at page 1, line 8, aftfr the figure
'1969' the words'or such further date as the
Central Government may, by notification,
from time to time appoint' be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN ! The
question is :

2. "That at page 1, after line 8, the

following be inserted, nrmeiy :—

‘(b) after sub-section (4 , the following
proviso shall be inserted, namely :—

'Provided that a notification issued by
the Central Government under this sub-
section shall be laid as soon as may be
after it is issued, before each House of
Parliament while it is in session for a
tota! period of fifteen days, and if both
Houses agree in making any
modification in the notification, or both
Houses agree that the notification
should not be issued, the notification
shall thereafter have effect only in such
modified form or be of no effect, as the
case may be; so, however, that any such
modification or ar.nulmert shall be
without prejudice to the validity oi
anything previously done under that
notification.' '

The motion was negatived.

THE DEPUTY CHAIRMAN
question is :

"That clause 2 stard pert of the Bill."

e The

The motion was adofted. Clause 2 was
added to the Bill-Clause 1,
Formula and the Title were added to the
Bill.

SHRI SURENDRA PAL SINGH :
Madam, I move :
"That the Bill be passed."

the Enacting

The question iv.i< put and the footu 1 wtiS
a.tof.ted.



